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randum, It has also been suggested that as a
preliminary step, a Commission may be set
up to go into the details with the object of
formulating a uniform Civil Code.
LA IS BN AN
"‘l ' .t _—
NOMINATIONS TO THE PANEL OF
VICE-CHAIRMEN

. MR, CHAIRMAN: I want to make an
announcement. I have nominated the follow-
ing Members to the Pancl of Vice-Chairmen:—

1, Shri 8. 8. Mariswamy
2. Shrimati Purabi Muk hopadhyay
t. 3. Shri V. B, Raju
.1 4, Shi Ram Sahai
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CALLING ATTENTION TO A MATTER
OF URGENT PUBLIC TMPORTANCE

DAt or A NUMBER OF PErSONS IN DELHI
ON Marcr 31, 1972, DPuk 10 Liquor
© o . . PosoniNng :

SHRI M. K. MOHTA (Rajasthany: Sir,
I call the attention of the Minister of Home
Affairs to the death of a number of persons in
Delhi on Mateh 31, 1972, due to liquot poi-
soning,

[THE VicE-CHAIRMAN ¢SHRI V. B, Rawu
in the Chair)

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRT
K. C. PANT): Sir, on thc morning of 31st
March, 1972, it was reported by the Director/
Principal of the Maulana Azad Medical College
to the Chief Seeretary, Delhi Administration
that 3 cases of seizures on account of taking
spurious liquor had been admitted to the
Irwin Hospital. The Police and Excizec Depart-
m:nts were immediately directed to enquire
into th: circamstances. During the ceurse of
that day, and on subsequent days, further re-
ports of more admissions in the various Hos-
pitals and of deaths, were reccived. Till 07.00
A.M. ehis morning 72 cases had been received
for admission in the Irwin, W:llingdon, Hindu
Rao and Safdariung Hospitals and the All
India Institute of Medical Seiences, Delhi. In
addition, one dead body was recovered while

[3 APRIL 1972),

of wrgent public imporviamee 106

it was being taken for cremation, Tilt that time,
46 persons had died, one had absconded from
the hospital and two had been discharged. 24
patients are still under treatment. An investi-
gation into the causes of death is being made
by the Excise and Police Departments. So far,
the report of the Chemical Examiner has been
received only in respect of the viscera of one
deccased. En this case, methyl alcohol has besn
detected both in the viscerz and the blood of
deceased, In other eases, the report of the
Cheruical Examiner is awaited. In one other
case, the person affected has stated that his
physical condition deteriorated after consump-
tion of rum, an Indian made foreign liquor.
It is suspected that these deaths have occurred
due to the consumption of spurious liquor
containing deleterious material which can be
fatal, A firm conchusien can be, however,
arrived at only after the report of the Chemical
Examiner has been received.

The Police have registered till 7 A.M. this
morning 8 cases under Section 304A and other
Sections of the I.P.C. § arrests have been made
so far, Some other suspects are reported to be
absconding. The investigation is in progress.

The stocks of methyt alcohol and thinner
with 78 shops have been sealed. The total
quantities involved are 21,098 litres of thinner
afnd 7571 litres of Methyl Alcohol. [

. "y b

After the reccipt of the report of the Baweja
Conmmission, the Dethi Administration is
reviewing the whole Excise Policy in order to
deternrine the future course of action. In re-
gard to recommendations which could be
implemented forthwith, instructions have been
issted by the Delhi Administration to the
Excise and Police Departments. Licences will
hereafter be needed for Methyl Alcohol and
thinner. Licences will be given after very -
thorough checking. The cases of the existing
permit/licence holders of denatured spirit and
specially denatured spirit wil all be reviewed,
Three (3) licences have already been suspended
and show cause notices have been given to 35
others. The U.P. Government have been re-
quested to ensurc that there is superior super-
vision at the time of mixing of denaturants
to the spirit in the distilleries. The wholesalels
are requested to report to the Excise authorities
when they receive consignments of denatured
and specially denatured sptrit and they canrot
release these materials for sale tith samples are

il
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taken and analysed by the Forensic experts.
No supply will be given to permit holders un-
less they have rendered sufficient and adequate
proof for the use of the spirit and satisfactory
disposal of the products made out of it.
Regular accounts of sales have to be kept.
The Excise staff have to regularly check the
entries in the Sales Registers of the retail
sellers and to satisfy themselves that the pur-
chases are genuine. Disciplinary action is
being taken against the officers of the Police
and Excise Dapartments who have been re-
ported to be gnilty of dereliction of duty.
Keeping in view some of the comments made in
the report of the Baweja Commission, Delhi
Administration on the basis of enquiry has
suspended a District Excise Officer, three Ex-
cise Inspector sna Station House Officers of
Police Stations of Kamla Market, Pahar Ganj
and Defence Colony. Disciplinary action
against other persons will follow after their
responsibilities have been fixed.

[ L 11

SHRI M. K. MOHTA: Sir, it is really
tragic that for the second time this year a tra-
gedy of this magnitude has hit the Capital.
And yet, the authorities are still said to be
investigating the matter, May I ask the hon.
Minister whether, after the last tragedy, when
nearly 100 people had died, it was not thought
desirable and necessary to tighten up the
administration to such an extent that there
would be no recurrence of this tragedy and
whether it is not a fact that it is precisely to
the negligence of the authorities in question
that a second tragedy has occurred? May
I ask the hon. Minister who are the five persons
who have been arrested? Are they bootleggers
or sellers of liquor or policemen or any other
persons in the employment of the Delhi Ad-
ministration or the Government of India? What
is the charge against them? Then, Sir, may 1
ask the hon. Minister whether it is a fact that
the Finance Department of the Delhi Adminis-
tration has strongly urged the scrapping of
prohibition altogether for reasons of revenue
and also for stopping this illicit trade in liquor?
Has the Government come across reports of
canning or bottling of toddy which is done in
Singapore? It will be very beneficial in the
sense that a beverage of very low alcoholic
content would be made available to the public
at reasonable prices and people would not be
forced to go and buy the hot liquor from such
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bottleggers, liquor which is injurious to them,
If this report has come to the knowledge of
the Government, may I know whether it has
been evaluated and whether the Government
thinks it necessary to take some such action in
the country itself with a view to avoiding this
health hazard? There are my question.

SHRIK. C. PANT: Sir, the first point of
my hon, friend is with regard to the previous
deaths and whether they were still under in-
vestigation. In regard to these deaths, 14
persons had been arrested and since then the
investigations have proceeded. And in all
these cases, there are 7 cases which have been
registered against various persons. Investiga-
tion in all these cases has been completed and
challans have been put in court. Sir, the Ad-
ministration has certainly tried to tighten all
the joints of the administration so that this
kind of tragedy may not recur. Now, they have
issued various instructions. I have mentioned
some of them. And I have been informed,
because I specifically checked on this point as
to whether there was any possibility of those
same persons who were responsible for the
previous occurrence or who are suspected to be
responsible, whether jt is possible that any
leakage could have taken place there. T am
informed by the Delhi Administration that
there is no possibility of that happening. This
must be a fresh network which has been
occurring, not of that one or the old one, which
has not been dctected. But, certainly, they say
there is no possibility of the previous network
having been used again.

Sir, in the course of attempts of the Ad-
ministration in various directions, since the
appointment of the Baweja Commission, till
31-3-72 the recovery of illicit liquor through
the agency of the policy was as follows, I quote
this just to indicate that I fully share the an-
xiety and the sorrow expressed by my hon'ble
friend.

Total number of cuses 624
registered

Total number of persons 670
arrested

Recovery of illicit liquor

Recovery of Haryana Excise
liquor

Recovery of whisky 33 »»

Recovery of Delhi Excise 3o
liquor o

15,825 bottles
3,458
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Bottles
Recovery of XXX Rum 1,
Recovery of spirit .338% ”
Recovery of U.P, Excise liquor 4 »
Recovety of other liquor k)P S
Recovery of country made 10,
. liquor _

ot ‘ 19,741,
Stills . . . . 7
Recovery of Lahan 394 K.G.

Sir, he asked me about the five persons who
are arrested, These arc bootlcggers. That is
what he wanted to know. That js the informa-
tion with me, He asked about scrapping of pro-
hibition, This is @ m1tter of excise policy which
will have to be considered by the new Execu-
tive Council which has been recently elected.
They will have to go into this matter of excise
policy. He asked me whether it is possible that
there is not enough liquor to go round and,
therefore, people are taking resort to this kind
of poisonous liquor, I cannot say categorically
that thus 1s the only reason. Certainly, that
is one of the reasons that the demand is more
than the supply. But then we are wanting to
restrain consumption of alcohol. It is a matter
of deliberate policy. So we are caught in the
horns of a dilemma, whether to increase the
free consumption or to facilitate consumption
of alcohol or to impose restrictions which may
lead to those who are habituated to taking
resort to consuming liquor which is deliterious
to their health and can be fatal. But the other
.aspect is that denatured alcohol is much
cheaper than liquor and sometimes this also
may lead people to select some kind of dena-
tured alcohol which may be rectified for pur-
poses of drinking.

SHRI BHUPESH GUPTA (West Bengal):
There are people perhaps more competent to
speak on the subject than [ am, But since they
are not asking any clarification let me do so.

First of all, this is the third time when such
a thing occurred and so many people died. The
first tragedy took place in 1969 when 40 peoplc
died as a result of drinking spurious liquor.
Then, before the election, 110 people died.
Now we have got another 35 people or so dead
as a result of this thing. During all these three
years, the Delhi Administration does not seem
to have taken any effective steps to stop that.
The last two tragedies have taken place in

I
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quick succession. Now what the hon-ble
Minister has considered preventive measures
are not at all satisfactory and I am afraid they
are not going to stop it. First of all, T would
suggest that the present prohibition policy in
force in Delhi should be scrapped and there
should be a different type of policy, if you like,

Sir, 20 years ago, Congressmen, sitting
in the Constituent Assembly, decided that
there should be prohibition and many of them,
after passing the Constitution, went to take
drinks. That is a different matter. We are not
going into that aspect now. The present policy
in Delhi should be changed and it should be
replaced by a new policy. My suggestion in
this connection would be that the Government
should directly open country liquor shops in
different areas in Delhi where these things
go on. Itshould not be left to other agencies
so that bootlegging and all kinds of malpractices
do not take place.  Well, recognise the reality.
People drink here. They drink country liquor
here. Why send them to death, send them
into the hands of those people who kill them?
It is better to take charge of the whole thing.
Therefore, it is necessary to scrap the present
policy and to have country liquor shops opened

in those areas where people take country
fiquor. That should be done. Secondly, Sir,

1 should suggest that the present excise machi-
nery should be overhauled completely, There
are a lot of bad things here. Sir, the Executive
Councillor in charge of it should be held res-
ponsible. Now that there has been a change
of administration in Delhi, we shall watch for
some time. Otherwise, I would have said: the
person in charge is responsible; he should pay
the penalty for deaths of this kind. Now that'
the Congress has taken over recently, he may
be given a little more time. I agree that he
may be given a little more time. But the
machinery should be completely overhauled.
Thirdly, the misuse of methyl alcohol that is
being done should be completely stopped.
Even that has not been stopped.
(PRI S
Now, these are the steps that should be
taken, apart from the penal action that you
may take in future against the police and othet’
officials, Sir, bootlegging has become a very
flourishing profession. Bootlegging is a flouri-
shing profession run by our Maharashtra,
people, some people in Maharashtra, not you;
I know if you take liquor, you would go to
the foreign liquor shop.
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SHRT A. G. KULKARANI (Maharashtra):
Why only Maharashtra? It may be in West
Bengal also,

SHRI BHUPESH GUPTA: Mr. Morarj
Desar had a fad—prohibition—and stupidly,
naively, crudely he umplgmented or sought to
mmplement the policy. . .

THE VICE-CHAIRMAN (SHRI V. B.
RAJU): Mr. Bhupesh Gupta, that 15 not
relevant.

SHRI BHUPESH GUPTA. which
did not lead to prohibition in Maharashtra
but led to large-scale bootlegging. It became
one of the flourishing trades 1n Bombay, as
everybody knows.

SHRI A. G. KULKARNI: Yesterday they
had decided to scrap prohibition.

x

SHRI BHUPESH GUPTA: Now it i
comung here Maybe Mr. Morarji Desa1 has
come to Delli I do not know. Sir, it 1s there
tn Delh1 and, therefore, we should take care
of it. The way the hon Mimister 1s handling
it 1s no good. Why don’t you change the
policy? What is the harm? Why 1s this hy-
pocrisy about 1t? We shall not open any shops
Only 1n parties we shall drink and secretly,
after seeing that nobody 15 there who may see
us drinking, Everywhere we shall do these
things, but we shall not open country liquor
shops ourselves 1n order to save people! Stop
this kind of bootlegging, smuggling and other
things with an 1ron hand. But then you cannot
1gnore the other thing, that you gentlemen n
the upper layer of the society go on drinking.
I believe now the alcoholic composition of the
Rajya Sabha 1s also changing very raridly as
a result of the elections and so on  Well, this
will go on at the top But what about the people
at the bottom, the poor people? Now, I am
not one of those who would like to indulge
in drinking  You know very will, I have always
been opposed to 1t personally, But I should
not make it into a policy. But that 1s how 1t 1s
being done: a kind of wrong policy 1s being
thrust down the throat of the nation, with the
result that we get bootlegging, corruption,
malpractices, smuggling and so on. Now we
get such large-scale death In any other country
the admunstration would have been hauled
up. The official would have been hauled up
for the kind of tragedy that has happened
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But here nothing i1s done. Therefore, I suggest
that the entire policy of prohibition requires 2
second look.

I am not going into the larger question.
Here I only point out in Delhi the honourable
Minister should not go by this kind of tinkering
with the problem, 1ssuing such orders and so
on. There should be certain basic changes in
the policy itself instead of Government saying
that such and such a thing should not happen.
Prevention should be made where the Govern-
ment can intervene and effectively so. And
you should plug the loopholes not in the so-
called laws and regulations, but 1n the system
itself, the system that permits such kind of
things, the system which 1s responsible for this
kind of fatal cases as happened recently. There-
fore, I would like to know from the Govern-
ment whether they are prepared to consider
1t on the lines T have suggested, and that should
be the approach of the Government.

SHRI K C. PANT: 1 mentioned in my
earlier reply that this 1s a subgect which is
dealt with by the Executive Council of Delbhi.
As my honourable friend, Mr, Bhupesh Gupta,
said, they have just come 1nto the saddle and
they will be considerating all matters related
to excise policy and whether to have prohibi-
tion, how much of prohibition to have, etc.
etc , whether to scrap 1t. These are all matters
to which they will no doubt devote their atten-
tion. I do not want to enter into an argument
with him, and this 1s not the time to enter into
an argument. But in terms of democracy, if
there is a referendum in this country, I am sure
the majority will not be in favour of scrapping
prohibition.

SHRI BHUPESH GUPTA: No, my point
1s totally misunderstood. First of all, I do not
know, it will be a dishonest voting because
all of you will vote for prohibition and before
and after some of you will be drinking. Not
you, Mr. Pant; you know your colleagues very
well. They will vote against prohibition. and
carry out searches in the houses of Ministers
of the Government of India and you will see
how prohibition is knocked out in their own
famulies,

SHRIK.C.PANT: You areexcluding me,

SHRI BHUPESH GUPTA: Yes, I am ex-
cluding you.
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DR BHAI MAHAVIR (Delhi) Why not
you give the names?

SHRI BHUPESH GUPTA Do not go
mto their action What 1 have suggested here
1s Government should itself open country
liguor shops

SHRIK C PANT Asan unmnediate step
the Delhi Administration with  effect from
2-4-72 has taken over the management of the
two country liquor shops 1 the capstal That
we have done becit sz we must get to the bottom
of this and must plug ths loophole and we
must find out exactly how this 1s bemng done
This 1s already being done and the Excise
Department has been handed over to the Chief
Secretary by the Lt. Governor of Delhi  Th:se
are the steps they have taken In addition,
he talked of the present excise machinery
I would agree with him that 1t needs, 1f not
an overhaul, at least, a very serious examina-
tion as to how 1t should be strengthened And
the new Executive Councillors are paying
attention to this I myself discussed 1t with the
Chief Executive Councillor and the Councillor
concerned and both of them assured me that
they are looking 1nto this metter  Seven
officers have been suspended, Police as well
as Excise Department, and investigations are
continuing and 1f others are found to be res-
ponsible, action will be taken against them
also He said we should stop the sale of mathyl
sputt I think that mught be difficult Methy-
lated spirit, ordinary denatured spirit, 1s Te-
qured by hospitals, schools, households and
others So that cannot be stopped

SHRIBHUPESH GUPTA Not altogether
Biing 1t under control.

SHRIK C PANT It should be1egulated
Licences should be propeily accounted for
A proper register should be mauntained

SHRI BHUPESH GUPTA  That 15 right

SHRI K |C PANT: I have alrcady
said 1n my main statement that licences wiil
steafter be needed for methyl and alcohol
and thinner Licences will be given only after
a thorough checking

SHRI BHUPESH GUPTA  What 1s the
machinery? T -
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SHRI K C PANT Excse staff  Again
thinner, I would tike to point out, 1s used for
varnush, ctc It may contain 5 per cent methyl
alcohol and also Ethyl Alcohol This 1s
sometimes purchased by persons who rectify
this and then drink 1t Because 1t contains a
very high percentage of methyl alcohol, 1t
cannot be rectificd by ordinary methods which
are used Lo rectily denatured spirit which con-
tains a low content of alcohol

of urgent public importance

This nustake has also occurred in the earlier
sertes of nushaps This 1s probably the reason
for the deaths 1t 1s not so much due to sale
through unauthorised channels or ill it dis-
tilling or bootlegging It 1s duc to thinner
or specially denatured spirit and attempts to
rectify it 1n smal} baiches aund then to drink 1t

DR K MATHEW KURIAN(Kcrala)., This
tragedy which occurred 1n Delhi has been the
second major liquor tragedy that rocked the
Capital 1 find 1t difficult to appieciate the
Muister’s callous way of referring to the pro-
blem and also to the remedies that he thinks
are relevant for the occasion The Minster
says that a certain machinery 1s being developed
to check licences and that the Dilhi Executive
Council will take stock of the situation and
decide on the excise policy This 1s not a new
thing A few months ago about 100 people
died because of liquor poisoning  Still we have
not been able to cvolve a new excisc policy
which will check the phenomenon of botilegg-
ing and use of spurious liquors causmg deaths.
I understand, that the top officials of the Delhi
Administration had a meeting on April 2 to
discuss measurcs to check the sale of spurtous
liquors I would like to know what wcte the
myor decistons at this meeting and what
machinery they have evolved When the
Minister talks of machmety for checking
licences m a propur way, 1 would like to ask him
whether 1t 1s not a fact that excise oflicials
themselves—at least a sectton of thum—are
in colluston with these bootleggers and that
1s why action has been taken against some of
them I would like to know from the hon,
Minister what was the linkage between excise
oflivials and th. bootleggers and others in this
trade who make profit at the expensc of people’s
lives What T say 1s supported by a statement
1n teday’s Times of India [t 1s repoited that
a dymng declarition made before the Sub
Divisional Magistrate by one Chet Ram of
Manakpura 1n Karolbagh has provided certain
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revelations. I would like to ask the Minster
whether from this dying declaration of Chet
Ram government have really been able to
unearth the real linkage between the bootleg-
gers and other persons 1n this trade. I cannot
believe the words of the hon. Minmister when
he speaks about policy machinery, etc. to res-
trict the consumption of alcohol. The Minister
asserts that 1t 1s the policy of the government to
restrict the consumption of alcohol. Thelr
prohibition policy 1s a very irrational frill
mhertted from the Gandhian days And it 1s
being retained even now On the other hand,
people who are in this trade are elected to
Parhiament and various other legislatures,
They get not only the surplus votes, but 1n the
last minute they are accepted as candidates
for the ruling party. How do we believe that
government will honestly implement the policy
which they themselves declare  The whole
question of excise pohicy or prombition policy
should be discussed 1n a rational way, leaving
aside the Gandhian frill of prohibition. Then
only we can solve this particular problem

SHRI K. C. PANT: Prghibition happens
to be one of the Directive Principles of State
policy. It 1s not merely a question of individual
approach to the matter, My friend asked me
why excise policy was not taken up quickly.
I only like to pomnt out that the report of the
Baweja Comnussion was recelved on the 13th
March. This was the time when elections werc
going on 1n Delhi. And on the 18th March
the new Executive Council took over. At the
very first meeting on that very day they con-
sidered the Baweja Commission’s report.

So, 1t 1s not as though they have been
sleeping over the matter or that they have not
been aware of the urgency But, Sir, they
would need some time to go into the policy
aspects. I think 1t 1s fair to give some time.
But, that does not mean that action which can
be taken otherwise should not be taken. Theie
I agree. And, Sir, I had already mentioned
very briefly, 1n order to save time, some of the
areas on which we have taken action and I have
also referred to the recovery of the liquor and
I have referred to the suspension of certain
licences that have been 1ssued and also to the
samples taken from the licensed vendors to
see whether there 1s any admuxture of any such
deletertous substances. But it my hon. friend
likes, I can go into the details. There are 18
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recommendations of the Bawcgja Commuission
which are not related to policy, but which are
related to executive action and in respect of
all these 18 matters, necessary instructions have
been 1ssued and I can go into each and everyone
of them if you hike. I can assure my hon.
friend thiat necessary instructions have been
1ssued except in matters of policy cn which we
cannot take a decision unless 1t has been con-
sidered first by the Chief Executive Councillor
and that 1s a constituttonal requirement.

Then, Sir, he asked me about the prohibi-
tton policy. That I had already mentioned.
Then, about cettain officials he asked, I had
m:zntioned that action has been taken against
cartamn officials and the 1nquiry 1s continuing
aind 1f others arc also found responsible, action
will be taken against them.

THE VICE-CHAIRMAN (SHRI V. B.
RAJU). Yes, Mr Kulkarni.

SHRI N. G GORAY (Maharashtra): Sir,
I have a question to ask

THE VICE-CHAIRMAN (SHRI V B.
RAJU): I will call you afterwards  Already
three Opposition Members have had their
chances and so, now 1t 1s this side

SHRI N. G. GORAY: That 1s all right,

SHRIT A G KULKARNI: Sir, 1n connec-
tion with this tragedy that has occurred, may
I know whether the Government 1s awarc that
wht 1s really necessary 1s a rational policy on
prohibition? Actually, Sir, these tragedies are
taking place in various parts of the country,
particularly in Maharashtra, where some time
ago 108 pzrsons or so died  Sir, tt 1s the misuse
of the supply of industrial alcohol or the
mzthyl alcohol to the tndustries that becomes
the mun cause of such tragedies taking place
and the Government has to evolve a policy
by which the supply of industrial alcohol or
the methyl alcohol to the industries which gets
into this business surreptitiously can be
checked. Sir, there s also the collusion between:
the Excise officers and such type of industria-
lists which 1s taking place and i my State of
Maharashtra certain steps have been takem
1n this connection. May I know, Str, whether
the Government, particularly in Delhi, will
climp down certam regulations whereby
alcohol supply to industries for industrial use.
1s not diverted to other channels? Another
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aspect of 1t 1s, Sir, the scrapping of prohibition
which 1s a necessity 1n this country, because
various sources are available

THE VICE/
RAJU) That

CHAIRMAN (SHRI V B
has been already said

SHRI A G|/ KULKARNI I know that
But, for this purpose, it 1s not only the scrap-
ping of prohibition, but 1t is the cheap source,
alternative sourge, that 1s necessary and 1n this
connection, 1n my State of Maharashtra,a
policy 1s being discussed now as to whether the

Government cah have 1ts own factory where,
as in the case of a sugar factory, the molasses
can b: turned 13to cheap type of liquor which
can replace th{ bootlegged liquor  Sir, this
a worthwhile suggestion to be considered by
the Governmentt so that the poor people can
buy this, can afford to purchase this,

THE VICE-CHAIRMAN (SHRI V. B
RAJU): That js all night, Yes, Mr Minister

SHRI K C| PANT. Sir, one part of the
question I have already answered. So far as
the other part|of the guestion is concerned,
I have already pointed out that the UP Govern-

ment has been
superivision at
denatured spiry
1s the place of
spirit - My hg
point at which
1f there 1s supe
staff there, the
also.

requested to ensure superior
the time of admixture of the
t in the distilleries because that
mixing alcohol and denatured
n friend was referring to the
denaturisation takes place and
rior supervision by the Excise
n we can check 1t at our point

as I said, the wholesalers are

required to report to the Excise authorities when

At our endt

they receive

specially denatured spirit and they cannot

release those
are taken and
perts No sy

%:nsxgnments of denatured and

1terials for sale till sampl.s
analysed by the Forensic ex-
pply will be given to permit

holders unless they have rendered sufficient
and adequate |proof for the use of the spurt
and satisfactory disposal of the products made
out of 1t Regular accounts of sales have to be
kept The Extise staff have to regularly check
the entries 1n [the Sales Registers of the retail
sellers and to|satisfy themselves that the pur-
chasers are genuine.

Therefore,|Sir, from the point 1n the factory
where 1t 1s produced till the point of retail

of urgent publhc importance 118
sale, a series of checks have been mtroduced
which T have mentioned,

THE VICE-CHAIRMAN (SHRI V. B
RAJU) Mr Goray.

SHRI N G GORAY. A good deal of
8round has already been covered. I would
only like to ask the Minister whether he has
Co me to any conclusion We have been follow-
ing the prohibition policy for the last 24
yeurs and 1t 1s our experignce that in all the
Stites wherever we tried this policy, a tribe of
criminals 1s brought nto existence and there
18 also collusion between the police and  crimi-
nals  Should be not sertously think of having
an all-India policy? 1t 1s not only a question
of Dslhi or Maharashtra or any other State,
Will they not think in terms of having an all-
India policy, which will be a realistic policy,
and will also bring 1n greater revenues?

SHRI K C PANT: Sir, this 1s a question
more or less which was asked by Shr1 Bhupesh
Guptr It 1s usual for my hon friend Shri
Goray to put things differently He asked me
whether T have come to any conclusion Str,
1t 15 pot a quaestion of personal conclusion
This 15 one of the Directive Principles of State
Policy Any suggestion to change 1t 1s a sug-
gestion for action And at this stage I cannot
reacttoit . .

SHRI BHUPESH GUPTA: Nobody has
asked him to react immediately What I gather
1s that Mr Goray peinted out that this matter
18 not being reviewed 1n the light of our ex-
perience during the last 24 years or so since
th: Constitution came into effect, so that you
may come to the conclusion as to what we
should do.

SHRI K C PANT 1 have followed him
very well It 1s good that both of you agree
on this point

THE VICE CHAIRMAN (SHRI V., B
RAJU) Mr Yudav.

st st ware @ (fEEw) ¢
W, T AT Y I g, TF AT 40 AT
T, oF g 110 AW A, R 46 AT
T 59 geed § H ag S Angar §
fiF ot 3T gC § NA ¥ AW IAAH_
a7 Y8 ¥ T 9 ¥ e QY am
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[y srrewit sree ares]

HR FATY TN F FIT GETL g =TT
e afw dat m o Fow A
STET AT avgan § 6 emendy ¥ qge
AN SrTET & A7 FE AAEREY BT ATT
FET W AR e @R § 7 qer f
AETUSE # FqATAET FT A ST AAAT oY
SHH AW LT [N F AWM F B,
T faeedt ¥ T oA a2 a8 Al §, 98
gleel ¥ &Y 1Y, B gl ¥ A a9
TR ¥ HIETT F o7 W §, I8 I=A1Y-
QY & g wiydes & asat & gra

AT faaEsi F gr Orer I 99 9
gy S @ g )

Igawea (st do o m‘r\):
7T Y AREL @ Al q=ol § |

it SRTEFEY AT age ¢ ofI, T
"X &Y 9 98 ST A1 TSl AT | S
TR & A R qEEe A arg TG
FY A gu FT AGGR AE FE ARG 4§
9 T@r oot & oarg Wy faems o) saewy
39 FHT |

H ot Y s W S T A W)
€ I YU T7 a7 fHT arq FT qF )
H, AT T 98 & oo ag o
frfade & @, w12 ag 3t &t ar fdaly
g1, I I H ITRT TAT & 31X SHHT 4T
feeeft anfersit a3 a8 wawT v ¥ wrd
T IET FUF 4 3w § T N
NIAT TR ) 9T AT Y S FS Fer
T A FE § IEw fawfeer § § s
FTEAT§ 5 G a0 F TG B agra
¥ TR A AR & AT T A O
¥ qedr T et & 7 e & an
¥ 5@ g AR A e g @ g
Fg & ST AT §

i“"?m gy, s § qug A
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Fad F9 F & 7Y gufae & ag o
F giaar ¥ godss @ oF AR A X
a9 @ I frad w59 aE@ A
agt felt & a7 &Y g T 9F ) AW
arad & W g A g @ oaR agt
g ¥ AY I geEe g & feeel wan-
a7 9% W s IF afgwre &1 At
=7 ¥ awl H ¥ A7 ogar § R
QA F FAAF AY A F AW F A
T AT & ) ZEfNT §F % 9T FOXF
qaF FAwd DY F T AHd a9 5
qTT AT F oW B A Frd O T A
Q% T | q1 THAY FEF F g8, T
& gra, ar frdy sy wifs Ofy & gra
WY Y AT TET JTATT AT § AT R
a1 #aA IoAT ARy § famy 5o

A FQ EfF gH @ a1 F1 FA
S ¢

¥ v § qo wngar § R S w
oY g Afa & ememdy ¥ w8 R

oY & are 3o Al O A, @ S
Y I TTAT ?

st @ (fagrw) ¢
Afq Fr ot Far o @ 7

kS

st STt w@Ig qUERR: AT ar
oY o § | =i, o At faedt § o)
) gt TUF O | S A ST gad
WX & FUE § I3 FLH 9y §

saaweae (s Ao do UH) ¢
AT AT AT QL FA

=t SREEY SEIT AGA 0 TG FEl
gafag s ¥ E 1 F A 0B @
g | ot FAW Ul N T ¥ fqg
STUIET FET AT, Y A1 F7 A TFAy
ff R ardl 1 o Yy o, Tt
I ATE! fqex aUa a9 arr B FHG
gt FwemA AT TR L L
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P oavgwmmer (sft dto e ) :
THHT THY 1S qraeeT TGS |

ot e warz aEw gt &
IO Igar g fo St =ear 9@ § o
M 7 92 ga% 0 g 991 * &7
q, FY & T § A7 AFEI F €T F B4
T HIN JoT WrE ?

o &o dlo wA: sy oY, IR
7 & Qur fir foeelt & Sifefarma ¥ faa-
faer & Nfq 721 & 1 Y 0w A Tt WA
# AR AT # AR AEN A 9
i@ ¥y s mifwe o ey gy &
fodlt % e v w7 &, % g ew g,
97 feit g fawar 7T & o7 gRaTw
A0 A7 A &, afsrs fefer fraay
TR g AT & 1 A Ay ¥ AN A
FT IZ 3 AT f2x WATAT & I SIS
R AW g0

oft yeret gA® ARE: @ AW
T T FAEE F AT | 7 AW
FE A A F T G & oK et
SATIHT St #ady | far & 1 Y Sy
qfTATaT Farr & ? -

»
[ i

st o #to g . gfATeT Y I
a1 ATy g1 AFdY &, wEd v w1 §
Nfefrdmg 2. . .

(Interruption)

oY sy SO aeR o frw
I A fr S B2 9k a8 AN W
S

st o dto qr - K Frdlt amw F
AE gEAT WA, @i & wwwar g fE
T FNE FH AT AT AT qaT
qIaT § /1 3% GCErdl &1 aFAE g
& 1T 7z 1 A T F AW GG, WX
ATAFT HOS I @M F g1 ar 347 Afe-
qEA & 17 FH JE TIT F ST § )
afeT g s a9 A & A a9 AvEar )
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oY SR gME AR . 99 dl
N R aFATE T S )

st Fo o avw  IAFT qfear w
A qEeE gt 2 1 qferd #y @ @ww
Y AT HIE AT AEr TG, AT &Y AW FF
®E!

SHRI TRILOKISINGH (Uttar Pradesh):
Apart from the fact that public attention 1s
drawn to this malady whenever a large number
of deaths occur at one place and at the same
tune the fact remains that the use of ilheit or
spurious l.quor his been admittedly increasing
In this country as also shown by the figures
of recovery given by the Minister a few minutes
before  May I know the reason for the Governs
ment for not miking the offence of selling and
mpufacturing illicit liquor non-bailable and
miking 1t punmishable with 1mprisonment
which may bz not less than 5 years or not more
thin 10 years? My reasons are, if anybody
wete to mix water 1in milk, he can be sent to
Jail for one year but 1f somebody distils liquor
without any lience, n other words for rlicit
distillation the pumshment provided for 1s
a fine of a few rupees or imprisonment which
may extend up to six months If we are really
sefpus to stop this malady, may I know the
relson for the Government not prov ding for
dcterrent pumishment for those who are found
detling (n or miking tllictt iquor?

SHRIK C PANT: This s a vahd sugges-
tion for action [ had also enquired about this,
Tns has come to my notice and n fact I have
asked the Declhi Adnunistration to consider
this aspect and put up proposals

SHRI G A APPAN (Tamil Nadu). May

I know 1f there 1s any valid satistics to show
the exlent of 1llicit iquor production Statewise
ang if thzre 18, would he furnish a statement of
that to this house? Further, when there 18
Justification for distilling 1llicit iquor n places
witgre we do not have prohibition, why people
resort to tlicit arstiilvtion even 1in ploces where
prohibition ts not there? In this connection
will the Minister reahise that most of the pcople
resorting to this illicit distilation are very poor
pcople and they do not have any s»urce of
1nCome to carry on thetr livelthood? When the
Gavernment will be able to fir d out the statistics,
about the extent of 1llicit distillaton 1n the
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[Shri G. A, Appan]

whole country, will they also make provision
for suitable jobs for people engaged in this?
Unless it is done, is it possible for anybody
to stop illicit liquor distillation? May I also
kaow from the Minister if 1llicit liquor alone
is responsible for this malady or were there
other causes which led subsequently to deaths
in the various States? I presume that some
lizards must have fallen in the distilled liquor.
If a small lizard falls in a boiling pot of meal
or cooked curry, it can cause deaths of even
thousands of people. This may be one of the
reasons for such casual deaths in this liquor
business. I want to know his suggestions for
stopping this illicit distillation work by the poor
people and how he would be remedying that.

SHRI K. C. PANT: Sir, 1 lack the ex-
pertise to be able to verify or deny the possi-
bility of a lizard causing death. My hon. friend
wants statistics about illicit distillation State-
wise and then he goes on to say that they
should be valid statistics. I am afraid if 1
possessed such detailed knowledge it would
be criminal on my part to allow this to go on.
Oae can only guess and as Triloki Singhji
said some indication is obtained by the figures
which I gave of the illicit liquor which has been
recovered from various places in the last little
over a month since the Baweja Commission
Report was being written. Now, Sir, he said
that it was for want of alternative employment
that prople took to illicit distillation, There
may be a case of economic compulsion also
but I do not think that would justify taking
to this kind of activity and I do not think my
hon. friend would want to justify it.

To WIE WY :  *Am, a7 goeA,
frodl TR T SR Weer gie F 99
TG & 9T, Y TEY & TF S ) ST
TR, A & 13 o N a
ot ond o qo s § Ay oY & Ry
2 5 99 999 19 ) @ 9 AT TR
feog wifawd &1 Afdw 7% @1 wwar Y
ag a1 # g%, @1 77 forg Ry avaw wA-
o #Y fdiE § g anfeed & am fag
7T A IF X faeiard ooy ol oY
IH R TRT ¥ F frg W 5w R ¥
TR W A o afews Fer ey §
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FAifF 58 qRE F IC F FI@, T r‘zﬁ‘«‘r
7 foy ST ¥ FTEOT, ART 4g AT g
Frqffefg dargd & ?

weiey, fiedY gher & gda § agl
qT w7y oY & g & @y 3 o qtw 4
f& urirgfess Fifaed ot § & TE&
FAGF TS T AIHA § TUHT gET Jvar
¥ | IT IR gW @MY FT, TP CHARI G
Fifgag a1, AT T f& g A=Y @
UFe ST TR &, XA A ST & IR
gfvrat ot et o awdt @@ &R gl
T At W AN gl T AR AT A
F fAeEry i A E, FRE TWER TR
TS A A FT QST B AR TG
AT AR, I TRHTT WEHAT 50 (o7
faedarc & Y gt fesg wifaad & &I
ag foreierd ardy & iR PR o OUe
ATET T § &Y T AXHTX F FAL AT
R 1 & s =g, Y W 9w 9wt
Ffeeg Fifaes @ Fhaw awEf F Fav K
T Efesy Aifeed #X Q@ 9,
T 39 AT AT QA FR-AA TEEH
FTH-F HHaT F oF T oo e
5 3 gz fram @@ A9A N A, T
F4T ? ‘

AT EUNA TR, . .

THE VICE-CHAIRMAN (SHRI V. B.
RAJU): Oaly one clarification please.

To wiE mgTAT:  wEed, § faeddy
¥ e AT § R FW AT WA
¥ forg q@ W § o s E FE A
R g @1 qad AfwI A gad
arq WA Y T FEY o5 IART ATAHTL AGY
2, T SARTa Y @ ¥ T a9y
TET FTAATET FLA | AT AT ¥ & 927
¥ orarg § oY SR FEr | AgRy, Ty
¥ dd ¥ faeelt & Wy Afpfere T
¥ W g el ff EH N T®
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SHFR @ @ 9, §fad & 9 afar
Y, o IEH agt F S yfew @ §
SH 49 g WE 9@ 9 9, Ifew
afRas agt oY erFawl g & fau feas
Ty fogag ¥ @R 9T 317 & fag qae
SITAT 97, depending upon ﬁz'ag?q'tﬁr‘aﬁr
AT N ATAEAT a7 #T ST @t g |
§ aer agm 5 oFr wel o g
faege smfaw § X afs smfaw g &
7g 3w & fag &t gatw &1 @@ g
a9 Tge, St oafad § R
WNAFATARATE I 95 & froma &
‘fergam oz’ B “qEAfm’ ER
“sfeafaz fefeafert” 1 arg ag & 1 oifem
&9 fEE ¥ ot u& Iy § 999 ag 99
g & fa sew gfeafae @ra, awmEs
QR #Y J1q G g | gan fawr §:

““Apparently the spurious liquor trade in
Delhi has got 1n its net even the normal supply
channels. Unul now 1t was believed that
clandestine bootleggers alone were responsible
for the tragedy

S QI A F AT, S
AT AL & g1 A AR 8, 9§
TOF Awe TFAeT g | Tafaw ARied, Ag
St gurA & R faee gefafrgam
¥ fogwre fFan &, g dmer Gew g fr
Nefaae #1 @ FT f3a1 I | T/ TFR
¥ Fr a1 99 2 § &) & gg snaen
argar g fF v = St F1 g A
WAF § A a1 a<FR W f@w w
W @ H el A1 FA F U
FgH 9o X AR FT @ & 7

ot Fo @to WF@:  ATfEdr aATA FT
srarq &7 g § F fear fF @ A w59
IS T 8 1 (UInterrupiions) HEH TSI faa
W g AR FEEy AW W ¥ AN
T SE AT Al SR AT AIH I
A
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Tro WIE WEWIT:  ATHI F JI A |

THE VICE-CHAIRMAN (SHRI V. B.
RAJU) Let him complete his answer

o &o o wa: PN I fa
qas w4 Y e ¥ 59 arw g @
g R A% faers FrEargr 741 78 gf )
V&l 9% A TEFT & Saw A agy
fagm & A I AT AT FEY
& Forad s = geEd w e a9y
feeelt wsfafrgawr & frenfafafad
feree &Y 9k 99F AR X F© fE-
a0 & g fHT T )

o WiE wgrET: o ¥ ag fam
™R

““Station House Officers of the three police
stations mentioned 1n the Baweja Commis-
ston’s Report. .7

THE VICE-CHAIRMAN (SHRI V., B.

RAJU) Youdrew the attention of the Minister
to 1t,

ot ®o ®lo @ : I A § w7 @
g f5 s w15 afn saers 9 ay agr
R TEEQ §s 8, fenfafafady frre
F 91 AR 6T gz forar sy | =|W
AT AT AT T I T gATA TG & | Sl
a3 g3 R feevifafafas fewe av o,
ag It {Y Y

Tro Wi AgEIT:  gfaw eIwey &
AT ST T

THE VICE-CHAIRMAN (SHRI VvV B.
RAJU). You have asked for clarification

DR BHAI MAHAVIR:
confuse 1t. . .

Let him not

SHRI K C PANT.
cannot yield

I refuse to yield. 1

THE VICE-CHAIRMAN (SHRI V B.
RAJU) Please do not 1nterrupt when the
Minister 1s replying.
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DR. BHATI MAHAVIR. You want him
to successfully confuse the House.

SHRI K C. PANT, Then, he says : Why
not resign and who 1s responsible? As I 1a-
dicated, the excise and police, both are res-
ponsible The Jan Sangh was 1n power 1n the
Metropolitan Council when this was known
and they could have set a good example Th:y
could hive saved themselves of embarrassme 1t
if tney had resigned at that time He sawd thit
th: previous Licut -Governor had told me
thit some amount of moncy was offered by
policcmezn for being posted at certain places
and so on The previous Lieut.-Governor
never told me any such thing. If any such
thing comes to my notice and my hon. friend
can tell me where this 1s happening, certainly
I will take action. So far as the ordinary trade
1s concerned, as I said in my statement. some
samples had been taken These are being exa-
mined by the chemical examiner If 1t 1s found
that this 1s spurious liquor, certainly action
will be taken, but till we get the results from
the chemical examiner I cannot say anything.

DR. BHATI MAHAVIR: You did not
allow me to interrupt him.

THE VICE-CHAIRMAN (SHRI V. B.
RAJU): Please, this 1s not debate,

DR. BHAI MAHAVIR : The 1ssue should
not b2 confused He may not answer 1t,

THE VICE-CHAIRMAN (SHRI V B
RAJU): No debate now.

DR. BHAI MAHAVIR: I will not ex-
pect an answer. I only want to say that the
1ssue should not be confused. May I know
whether the Baweja Commuission specified

certain police stations whose officers should
be proczeded against and, 1if »o, why no action
was taken up till now? The Minster should
note and explain 1t,

SHRI M. ANANDAM (Andhra Pradesh):
The hon. Minister was pleased to announce
certain measures to regulate the sale of methyl
alcohol by 1ssuing permuits, licences, etc., but
the difficulty 1s not either at the manufacturer’s
polat or at the seller’s point. Methyl alcohol

1s being transported from Bombay

1P M. and other places for !ong distances,
more than a thousand km. and
durmg the course of the transport, these
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bootleggers in collusion with the lorry drivers
remove some of the methyl alcohol and re-
plenish 1t and add water to the tanks. 8o,
what the Minister has got to do 1s to see that
such things do not happen by removing this
m:thyl alcohol or denatured spirit when 1t 18
transported Will be consider that, at the time
of export from the manufacturers’ place the
entire tank 1s sealed in the presence of the
excise authorittes and 1t 1s removed at the
destination 1 their presence? This t1s more
relzvant than tha types of remedies that he has
sugz. ted [ want him to consider this,

SHRI K C PANT: [ do not think my
hon fuend means ‘mathyl aleohol’, he means
‘ethyl alcoho!’  bzcause 1t 1s ethyl alcohol
which s carried M:thylalcoholis added to that
as denaturant As far as I know when the
ra lway wagons ciywrry it, these wagons are
seiled at thz point of despatch and the seal 1s
broken at the point of receipt in front of the
excise aithorities, subject to correction.

SHRI M ANANDAM.
transport, I said.

About lorry

SHRI K. C. PANT: About lorries also,
I presum: that the excise authorities must be
exercising control. I cannot offhand answer
for all the States But ordinarily when there
is a substancz like alcohol, a seal 1s put by the
excise authorities at the despatch end This 1s
the normal custom. But this 1s a detaill which
I have to check

:

PAPERS LAID ON THE TABLE

NOTIFICATIONS OF THE EIECTION COMMIs-
SION OF INDIA

THE MINISTCR OF STATE IN THE
MINISTRY OF LAW AND JUSTICE (SHRI
NITI RAJ SINGH CHAUDHURY): S,
I beg to lay on the Table a copy (1n Enghsh
and Hind1) each of the following Notifications
of the Electton Commussion of India, issued
under sub-section (1) of section 9 of the Re-
presentation of the People Act, 1950, —

(1) Notification SO No

5006, dated
the 26th October, 1971 ate

(1) Notification S O. No. 5359, d
the 1st December, 1971, ated



